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RUTTONSHA

=t | |nternational Rectifier Limited

Ragd, Offica -135/141, Solariz 1, B-Wing, 15 Floor, Saki Vikar Eoad, Powad,
Aindheri (East), Mumbai — 400072, Tal Mo 0Z2-2B471958; Fax: 022-78471950;
E-mail; secrelarali@ruttonsha.com;  Wabsite ; warsruttonsha.com;

CIN - L3T109MHT960PLCD14322
U NLD A UN

N=AUT) » A

RESULTS FOR THE QUARTER ENDED 30" JUNE, 2021

Querter— Gomesponding IE:

g, Ended |Quarter Ended|  Ended
Ho Particulars 33-Junc-.2321 SG-Junef_Zﬁie'%MﬂfW
+— Totattmcome-fromOperations (ret) 965728 295734 3674775
Z. | NetFronvLaoss 1or the period betore tax 92.40 (77.60) 169.00
3—NetProfitttossforthe period-after tax 6564 (6944) 13367
4 —Totat-Comprehensive-tncome for the

period (after tax) and Other

Comprehensive Income (after tax) 67.38 (66.65) 140.83
5. Equity Share Capital 688:27 688:27 688:27
6-—1Other-Equity . = 1517:58
7| Earnings per-Share (of X 10"each)

- Basic and Diluted 0.97 1.97

Note:

The above is an extract of the detailed format of quarterly financial results filed with the
Stock Exchange under Regulation 33 of the SEBI (Listing and Other Disclosure
Requirements) Regulations, 2015. The full format of quarterly financial results are
available on the Bombay Stock Exchange website www.bseindia.com and on the
Company’s website www.ruttonsha.com

For Ruttonsha International Rectifier Ltd.

Sd/-
Date : 13" August, 2021 Piyush K. Shah
Place : Mumbai Director

SUBROS LIMITED

Regd. Office: Lower Ground Fleor, World Trade Centre, Barakhamba Lane,
Mew Deimi-110001 Tel. No. 0011-23414946-43, Fax 011-23414945
CIN: L748930L1985PLCO20134
E-mail: rakesh.arora@subros.com Website: www.subros.com

NOTICE OF 36th ANNUAL GENERAL MEETING (“AGM") TO BE HELD THROUGH
VIDEQ CONFERENCING {VC) / OTHER AUDIO VISUAL MEANS (OAVM) AND
E-VOTING INFORMATION

1. The 367 AGM of the Members of the Company will be held on Tuesday, the
14* Seplember, 2021 at 11,30 a.m. trough VG COAVM, in comipliance with ihe applicable
provisions of the Companies Act, 2013 (“Act”) and the rules made thereunder and the
SEBI {Listing Obligations and Discleswe Requirements) Regulations, 215 ("Listing
Requiations”) read with General Circular Mos, 1852030, 177 2020, 2003020 and 023021
dated 8% April 2020, 13" Aprd 2020, 5 May 2020 and 137 Januany, 2021 respectively
and other circulars issued by Ministry of Corparate Aftairs ("MCAT) and SEBI o fransact
ihe businesses sat-oulin the Motice {incleding Addendum 1o the Notics) of AGM [MNalica™)
convening the AGM

2. The Malica of tha AGM and Annual Repart shall ba sant fo all the Members whesa email
addrasses are registered with fhe CompanyDepository Participant(s), The aicrasaid
documents will alsa be gvelable on the Comgany's websile i.e www.submos.com and

3. The procedurs for atiending the AGM throwgh VC 7 O&VM is explainad in the Notice of
ihe AGM and the weblink to atiend the AGM & hittpsitwnw.ewoting.nedl.com, Members
atiending tha AGM thraugh VT | QAVM shall be recsoned for the purpese of quarum as
par act.

4. Manner of registeringiupdating email addresses:

{il Members holding the shares in physical form: Plesse sand e-mail 1o the Company
&t rakesh arors@subrgs.com o7 to its Registrar and Transfer Agent [RTA} at
pdmin @& mesregistrars.cam menficning the rame and address of the Membar, Folio
riumier, e-mail eddress, self athasted copy of PAN card and sali attested copy af sddress
proof (ag: Driving License, Voler ID, Passport etc) and the contact tzlephane number,

il Members holding shares in demaierialized form: Please contact yaur
Depasitory Participants whom you maintain your demel account for regisirafion/
updation af &-mad

3. Manner of casting vole(s) through e-voting:

{il Members will have an opporumity b cast thair wobels) on the businesses as set
ferth in the Motice of the AGM through slectronic woling system (g-vating)
The manner of e-woting by Mambers halfing shares in dematerialzed form, physical
farm and for members who have not registerad their email addrassas will be provided
in the Motice of fha AGM which will alsa be availgble on the website of the Company
i.8, www.subros.com,

fi) The facility for vating through electranic voling system will also be made available
&l the AGK and members altending the AGM who have nat casted thair wobais) by
remate e-woling will be able o vole at the AGM

{iii] The login credentials for casting the vates thraugh e-voting shall be mede available
tx the Membars fhrawugh emeid. Members who o not receive emails or whoss amail
pdrass is nod registerad with the Compamy/RTADepogitory’ Paricipeni(s) may
generate login credentials by following insfructions given in ihe MNotes ta Nolice of
AGM.

. Manner of registering mandete for receiving Dividend:
hembers are requested to registenupdate their complete bank details:

{il Members holdng shares in dematerizized fomrme With their Depasitary Paricipants
with whom they maintain their demat accounts;

i} Members holding shares in physical form: With the Company at
rakesharora@subros com or with Registrar and Transier Agent (RTA) at
gdrnin & mesregistrars com along with a copy of request letter mentioning 1he name
of the Mamber, Folie Mo., bank detais, self attested copy of PAN Card and &
cancelled cheque leaf; snd

i) Paymaniof Dividend will be subject 1o deduction of Tax &l Source (TDS) al applicable
rales, For more dedais, plezse refer Notes to the Motce of the AGM

7. The Register of Members and Shase Transfer Books of the Comparny will remain cloged
from 8% September, 2021 to 147 September, 2021 (both days inclusive)

8. Members are requested 10 carefuly read all the notes et oul in the Notice of the AGKM
and in particular, instructions for [oining he AGM and manner of casting vate through
remote g-voling or e-valing at the AGH

For Subrog Limited

Rakesh Anora
Campany ‘Secretany

Meaw Dal
14™ August, 2021

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MARVELEDGE REALTORS
PRIVATE LIMITED

RELEVANT PARTICULARS
1 |Name of corporate debtor Marveledge Realtors Private Limited
2 |Date ofincorporation of corporate debtor | 18/03/2008

3 |Authority under which corporate debtor is| RoC-Pune
incorporated/ registered
4 1Corporate Identity No. / Limited Liability] U70101PN2008PTC131638
Identification No. of corporate debtor

o |Address of the registered office and|301-302,Jewel Tower Survey No 25/H,
principal office (if any) of corporate debtor |Lane No.5, Koregaon Park , Pune,
MH411001IN

6 [Insolvency commencement date in|10/08/2021( Date of receipt of order by
respect of corporate debtor IRP on 13/08/2021)

7 |Estimated date of closure of insolvency| 09-02-2022
resolution process

8 IName and registration number of the| Pramod Dattaram Rasam
insolvency professional acting as interim| IBBI/IPA-001/IP-P00722/2017-2018/
resolution professional 11259

9 |Address and e-mail of the interim/Room No 5, Shri Niwas Chawl, J B
resolution professional, as registered with| Nagar,Andheri East, Mumbai-400059
the Board pdrasam@gmail.com

10 |Address and e-mail to be used for/Room No 5, Shri Niwas Chawl, J B
correspondence with the interim resolution| Nagar,Andheri East, Mumbai-400059
professional pdrasamirp03@gmail.com

11 |Last date for submission of claims 27-08-2021(i.e. 14 days from the date o
receipt of order by IRP)

12 |Classes of creditors, if any, under clause| To be ascertained
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13 INames of Insolvency Professionals| Tobe ascertained
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14 |(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

=

Web link:
http://www.ibbi.gov.in/downloadform.html
Physical Address: As in 10 above,
Please refer Note no.1 for applicable
form

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Marveledge Realtors
Private Limited on 10/08/2021.( order received on 13/08/2021)
The creditors of MARVELEDGE REALTORS PRIVATE LIMITED

are hereby called upon to submit their claims with proof on or before 27/08/2021 to the
interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. Al
other creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA.—Note applicable.

Note 1:-

Form B-for claims by Operational Creditors except Workmen and Employees.

Form C-for claims by Financial Creditors.

Form CA-for claims by Financial Creditorsinaclass.

Form D-for claims by Workmenand Employees.

Form E- for claims by Authorized Represenatatives of Workmen and Employees,

Form F-for claims by Creditors other than Financial Creditors and Operaional Creditors
Submission of false or misleading proofs of claim shall attract penalties

Sd/-

Date :14/08/2021 Pramod Dattaram Rasam

CONSOLIDATED FINVEST & HOLDINGS LIMITED

12021

I3
M Riagd. Off. : 19" K.M., Hapur-dulandshahr Road, P.O. Gulaothl, Dist Bulandshabe (UF.) - 203408
Head Office : Plot Mo. 12 Sector B-1, Local Shopping Complex
DELPHI WORLD MOMNEY LIMITED s o i . a
(Erstwhile EbixCash World Money India Limited) Tel. No.: 011-40322100, CIN: L33200UP199
CIM: LE5S990MH1985PLC03T 697
Regd. Office: 8th Floor, Manek Plaza, Kalina LET Road, VidyaNagri Marg, Kalina, EXTRACTS OF THE STANDALONE AND CONSOLIDATED AUDITED FINANCIAL RESULTS
entacric (Rast], M 06 Q85 FOR THE QUARTER ENDED 30" JUNE 2021 sacept
Tel: +91-22-62881500 | Email; corp.relations@ebixcash.com | Website; www.indiaforexonline.com sl s
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30™ JUNE, 2021 Standaione Consciidated
{in Rs. Lakhi Cuarier | Cuarier Year Quarier | Cuarier Year
: PARTICULARS ended | ended | Ended | ended | ended | Ended
Quarter 30" June | 307 June | 31" March | 30" June | 30" Jume | 31° March
5. Quarter Ended Year Ended : W0 20 21 | 202 20
No Particulars el Unsudied| Unaudited | Audited | Unaudited | Unaucited | Audited
’ 30.06.2021 30.06.2020 | 31.03.2021 Total Income from aperations 23 270 1,133 965 £30 20,960
Unaudited Unaudited Audited Mei Profitiloss) for the period (before Excepliona tems. 220 o4 1.080 548 | (1,052 20,533

1 |Total Income from operations 1,981.79 166234 | 11,848.82 I, [ AR S ——

: | Share of Profit/(Loss] of Associates : : - | SB%2 | 5665 | 4183

3 | Met Profit/(Loss) for the period after tax 369.44 587.18 4,077.82 (after Exceplional andior Extracndinary ilems)

4 |Total Comprehensive Income for the 369.44 603.66 4,076.01 Net Profit for the period after Tax 178 178 98 | 6728 | 4310 | 44252
period [Comprising Profit for the period |fter Exceplional andfor Exiraordiniary lems) -
(after tax) and Other Comprehensive ::I PrOM Sar tak Jor he period avibuisbie 1o owner of G570 Sl 250
|
HEDEL _ Total Camprehensive Income for e percd 179 | 178 | 858 | 6831 | 4324 | 446

> | Equity Share Ca Flllta[ 1.112.79 1,112.79 1,112.79 {Comprsing Profit/ (Loss) for the period (afier Tax) and
Other equity(excluding Revaluation Other Comprehensive Income {after Tax)) _

Reserve) as shown in the Audited Balance Total Comprehenshve Income for the peniod atiributable to 178 178 858 6762 4461 | 42,858
Sheet of the previous year owner of the paren
2 | ESiviis vt sham f TR E Paid up Equity Share Capital (Face Value of Rs 10- each) 3233 3233 323 | 323 3433 3,233
‘.] g. P.' = .m ralinlioglit Esrmings Per Share (EPS) (of Rs. 10V- each) on MNet Profi
discontinuing operations) (Not annualisad) 0.55 058 285 | 2083| 1umw| 15
(of T 10/- each) (not annualised)* . Basic and Diksied
(a) Basic (%) v 332 “5.28 ¥ 36.65 Notes:
(b) Diluted (%) *3.32 *5.28 * 36.65 1 Financial Results has been prepared in accordance with The Indian Accounting Standands (“Ind AS") prescribed under section
Motes: 133 of the Companies Act 2013 read with the relevant rules issued thersundar
1. The above is an extract of the detailed format of Quarterly Un-Audited Financial Results filed with the Stock & |Ew$; ?;m;fmf::? s cuhn::-nhdarn:n E: m"'ﬁ'!m by 1:H2$L1ﬂtrgm? - ch'l mEE s :Hd ::::u . H"r:f;
Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulation a:lw e ;JIJI; ::;mm u::mmnn:ﬂ g ok B o y p— Dckeas o —
1 . fi he circul | F 1 Sth Jul 16. The full f h 3
2015 as modified by the circular No. CIR/CFD/FAS/62/2016 darted 5th July, 2016. The full format of the 3. Theabove is an extract of the detailed format of unaudited Financial Results fled with the Stock Exchanges under Regulation 33
Quarterly Un-Audited Financial Results is available on the Stock Exchange websites (www.bseindia.com/ ol the SEBI (Listing Obiigatins and Disclosure Requirements) Rieguiations, 2015. The full lormat of the Financial Results are
www.nseindia.com) and Lompany’s website ww .n.mdlafuremnlll;gﬁ]?wm WORLD MOMNEY LIMITED avaitable on the Siock Exchange websites (www nseindia.com) and also on the Company's wabsile a1 www consofinvest com
(ERSTWHILE EBIXCASH WORLD MOMEY INDIA LIMITED) By order of ihe Board
For Conmolidated Finvest & Holdings Limited
5d/- Sanfiv K =
Date: 13™ AUGUST, 2021 Purnima Mijhawan Place : Mew Dalhi “l:w“rrm
Place: Mumbai Company Secretary & Compliance officer Datte : 14" August 2021 OIN - 01623578

Place : Pune Interim Resolution Professional

financialexp.epapr.in

THIS 5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE. PURCHASE OR SUBSCRIBE TD
SECURITIES. NOT FOR RELEASE. PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA

PUBLIC ANNOUNCEMENT

Paradeep Phosphates Limited
PARADEEP PHOSPHATES LIMITED

Dur Company was initially incorporated as “Paradesp Phosphates Limited” a privale imiled company, in Odisha, under the Companies Act, 1956, pursuant to a certificals of incorporation dated December 24, 1981, granted by the Registrar
of Companies, Odisha ai Cuttack. Our Company wag granted an exemption under Section 620 of the Companies Act, 1956 from wsing the term ‘privata” as part of its namea. Our Comypany was thareafier converied to a public company
pursuant fo a special resolution passed by our Shareholders on April 29, 2002. For details in relation to changes in the registered office of our Company, see “History and Certain Corporate Mefters” beginning on page 202 of the Draft Red
Herring Prospectus dated August 12, 2021 ("DRHP™)
Registered Office: 5" Floor, Orissa State Handloom Weavers' Co-Operative Building, Pandit J.N Marg, Bhubaneswar - 751 001, Odisha, India
Corporate Office: 3" Floor, Adventz Cenire, 28, Union Street, OF. Cubbon Road, Bengaluru - 560 001, Karmataka, India. Contact Person; Sachin Patil, Company Secretary and Compliance Officer;
Tel: +31 0B0 45855561, E-mail: cs ppl@adventz.com; Website: www paradeepphosphales. com; Corporate ldentity Number: L241230R1981PLCO01020

OUR PROMOTERS: ZUARI MAROC PHOSPHATES PRIVATE LIMITED, ZUARI AGRO CHEMICALS LIMITED, OCP 5.A AND THE PRESIDENT OF INDIA,

ACTING THROUGH THE DEPARTMENT OF FERTILIZERS, MINISTRY OF CHEMICALS AND FERTILIZERS, GOVERNMENT OF INDIA*

* While the Gol iz one of the Pramaters of owr Company and will continue to be o unti completion of the Offer; please nale thal the Gol is proposing to sall s enlire shareholding in the Company through the Offer for Sale and it has
raprasented that it will cease to be a Promoter of the Company an tha listing of the Equity Shares pursuant fo the Offar. Tha Company will taka suitable steps lo declassify the Gol as a Promoter in accordance with the SEBI (Listing
Obligalions and Diztlozure Regquiremenis) Reguistionz, 2075 postlisting of the Equify Shares pursuant fo the Ofer,

INITIAL PUBLIC OFFER OF UPTO [»] EQUITY SHARES OF FACE VALUE OF ¥10 EACH (THE “EQUITY SHARES") OF PARADEEP PHOSPHATES LIMITED (THE "COMPANY"™ OR THE “ISSUER") FOR CASHAT APRICE OF ¥
[#] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥ [«] PER EQUITY SHARE) (THE “OFFER PRICE") AGGREGATING TO ¥ [«] MILLION COMPRISING A FRESH ISSUE OF UP TO [#] EQUITY SHARES
AGGREGATING TO ¥ 12,550.00 MILLION (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 120,035,800 EQUITY SHARES AGGREGATING TO ¥ [«] MILLION COMPRISING UP TO 7,546,800 EQUITY SHARES
AGGREGATING TO ¥ [«] MILLION BY ZUARI MAROC PHOSPHATES PRIVATE LIMITED (*ZMPPL™) AND UP TO 112,489,000 EQUITY SHARES AGGREGATING TO ¥ [«] MILLION BY THE PRESIDENT OF INDIA, ACTING
THROUGH THE MINISTRY OF CHEMICALS AND FERTILIZERS, GOVERNMENT OF INDIA (THE “Gol™ AND TOGETHER WITH ZMPPL, THE "SELLING SHAREHOLDERS" AND SUCH EQUITY SHARES OFFERED BY THE
SELLING SHAREHOLDERS, THE “OFFERED SHARES") (SUCH OFFER FOR SALE BY THE SELLING SHAREHOLDERS, THE “OFFER FOR SALE"™ AND TOGETHER WITH THE FRESH ISSUE, "THE OFFER"™). THE OFFER
SHALL CONSTITUTE [»]%0F THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THE PRICE BAND AND THE MINIMUM BID LOT SHALL BE DECIDED BY OUR COMPANY AND SELLING SHAREHOLDERS, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS AND WILL BE ADVERTISED IN
[#] EDITIONS OF [«], AN ENGLISH NATIONAL DAILY NEWSPAPER, [«] EDITIONS OF [«], AHINDI NATIONAL DAILY NEWSPAPER AND [«] EDITION OF [«], AN ODIA NEWSPAPER, ODIABEING THE REGIONAL LANGUAGE
OF ODISHA, WHERE OUR REGISTERED OFFICE |5 LOCATED, EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE
BSE LIMITED {"BSE") AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED [“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE
WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at keast three additional Working Days after such revision inthe Price Band, subject to the BidiOfer Period nof exceeding 10 Working Days. In cases of
force majeure. banking strike or similar circumstances, our Company may, for reasons to be recorded in writing, extend the Bid/Offer Penod for a minimum of three Working Days, subject to the Bid/Offer Period not exceeding 10 Working
Days. Any revision in the Price Band and the revised Bid/Offer Penod, if applicable, shall be widely disseminated by natification to the Stock Exchanges, by issuing & public notice, and also by indicating the change on the respechive
websites of the Book Running Lead Managers and at the terminals of the Syndicate Membars and by infimation to Designated Intermediaries and the Sponsor Bank, as applicable.

The Offer iz being made throawgh the Book Buitding Process, interms of Fule 19(2}(b) of the Securities Confracis {Regulation) Rules, 1957, as amended ("SCRR") read with Regulation 31 of the SEBI ICDR Regulations and in compliance
with Regulation 6(1) of the SEBI |CDR Regulations, wherein not more than 50 % of the Net Offer shall be allocated on a proportionate basis to Qualified Institutional Buyers (“QIBs", the “QIB Portion™), provided that our Company may, in
consultation with the Book Running Lead Managers, allocaie up to 0% of the QIB Porion to Anchor Investors on a discretionary basis in accordance with the SEBI ICOR Regulations (“Anchor Investor Portion™). of which one-third shall
be reserved for domestic Mutual Funds, subject to vahid Bids being received from domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscription, or non-allocation in the Anchar Investor Partion,
the balance Equity Shares shall be added 1o the Net QIB Portion. Further, 5% of the Net QIB Portion shall be available for allocation on a proportionale basis only 1o Mutual Funds, and the remainder of the Net QB Portion shall be available
for allocation on a proportionate basis to all QIBs, including Mutual Funds, subject lo valid Bids baing receved at or above the Offer Price. Howaver, If the agaregate demand from Mulual Funds is less than 5% of the Net QB Portion, the
balance Equity Sharas available for allocation in the Mutual Fund Portion will be added to the remaining Net QIB Partion for proportionate allocation to all QB Bidders (other than Anchor Investors). Further, not less than 15% of the Nat
Offer shall be available for allocation on a proporiionate basis to Non-Institulional Bidders and not kess than 35% of the Net Offer shall be available for allocation ko Retail Individual Bidders in accordance with the SEBI ICDR Eegulations,
subject to valid Bids being received at or above the Offer Price. All potential Bidders {excepi Anchor Invesiors) are required to mandatorily utilise the Application Supported by Blocked Amount (" ASBA”) process providing detsils of their
respective ASBA accounts, and UPI 1D in case of RIBs using the UPI Mechanism, if applicable. in which the corresponding Bid Amounts will be blocked by the SCSBs or by the Sponsor Bank under the UF| Mechanism, as the case may be,
1o the extent of respective Bid Amounts. Anchaor Investars are not permitted to participate in the Offer through the ASBA process, For details, see “Offer Procedure “beginning on page 434 of the DRHP

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable stafulony and regulatory
requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHF with the SEBI on Awgust 13, 2021. Pursuant to
Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at keast 21 days from the date of such filing by hosting it on the website of SEBI at www.sabi.gov.in,
websites of the Slock Exchanges i.e. BSE and NSE at, www.bseindia.com, waww.nseindia com, respectively and the websites of the Book Running Lead Managers ("BRLMs"™), i.e. Axis Capital Limited, ICIC| Securities Limited, JM
Financial Limited and SBI Capital Markets Limited at www.axiscapital.co.in, www.icicisecurities.com, www,jmfl.com and www.sbicaps.com, respectively. Our Company invites the public 1o give their commeants an the DRHP filed with
SEBI, with respect to disclosures made in the DRHF. The members of the public are requested to send a copy of the comments to SEBI, to the Company Secratary and Compliance Officer of our Company andfor the BRELMs at thair
respeciive addresses mentioned herein. All commenis must be received by SEBI and/or our Company andfor the Company Secretary and Compliance Officer of our Company and/or the BRLMs in redation to the Offer on or bafore 5.00
p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Invesiments in equity and eguity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investmeni. Invesiors are advised to read the risk
factors carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer
have not been recommended or approved by the Securities and Exchange Board of India (“SEBI™), nor does SEB| guaranies the accuracy or adequacy of the contents of this Draft Red Herring Prospectus. Specific attention of the
investors is imated to “Risk Facfars"baginning on page 26 of the DRHF

Any decasion to invest in the Equity Shares described in the DRHP may only be taken afler 8 Red Herring Prospectus has been filed with ReC and must be made solely on the basis of such Red Herring Prospectus, The Equity Shares,
when offzred through the Red Herring Prospecius, are proposed to be lsted on BSE and NSE.

For defails of the share capital and capital structure and the namas of the signatories 1o the memorandum and the number of shares subscribed for by them of our Company, please see the section Wied *Capital Structure” beginning on
page 67 of the DRHP, The liability of the members of our Company is limited, For details of the main objects of our Company as contained in the Memorandum of Association, pleass see the section titled “History and Cedain Corporale
Matters "on page 202 of the DRHP,

@ o .
P rxiscrem G'icici securities A M FINANCIAL LINKIntime

&)
Axiz Capital Limited ICICI Securities Lirmitad JM Financial Limited SBI Capital Markets Limited Link Intime India Private Limited
1" Floar, Axis House, C-2, Wadia Intemational | ICICI Centre, H_T. Parakh Marg, Churchgata, | 7 Floor, Cnargy, Appasaheb Marathe Marg, 202 Maker Tower ‘E’, Cuffe Parade, C-101, 1" Floor. 247, Lal Bahadur Shastri
Centre, P.B, Marg, Worli, Mumbiai - 400 025 Mumbai - 400 020, Maharashira, India Prabhadew , Mumbai - £00 025 Mumbai - 400 005, Maharashira, Indis Marg, Vikhrol (Wiest), Mumbai - 400 D83
Maharashira, India Tal: +91 22 2286 2460 Maharashtra, lndia Tel: +31 22 2217 8300 Maharashira, India
Tal: + 91 22 4325 2183 E-mail: ppl.ipo@icicisacurities com Tel: +91 22 6630 3030 Tal: 01 22 4898 6200

E-mail: ppl.ipofshicaps.cam
E-mail: pplipoi@axiscap.in Website: www.icicisecuriies.com E-mail: paradeep.ipodijmfl com Website: www.shicaps.com E-mail: ppl_ipa@@iinkintime, co.in

Wabsite: www axiscapilal co.in Invastor Grievance E-mail: Investor Grievance E-mail: Investor grievance e-mail: Webszite: wwa linkintime.co.in
Investor grievance e-mail; customercareimicicisecurities, com grievance.ibd@jmfl com nvestor relationsisbicaps.com Investor grievance e-mail:
complaints@ariscap.in Contact Person: Rupesh Khant Website: www jmfl.com Contact person: Karan Savardekar | ppl.ipodEinkintime.co.in

Contact person: Ankit Bhatla SEBI| Registration No.: INMOOO011179 Gontact Person: Praches Dhurd Gauray Mittal Contact person: Shanti Gopalkrishnan

SEBI Registration No.: INMDO0012029 SEBI Registration No.: INMDDDDI03461 SEBI Registration No.: INMO00003531 SEBI Registration Mo.: INROODDD40SE

All capitalized terms used harein and not specifically defined shall have the same meaning as ascribed to them in the DRHP,
For PARADEEP PHOSPHATES LIMITED
On behalf of the Board of Directors
Sa
Company Secretary and Compliance Officer

Place: Bhubaneswar
Date: August 14, 2021

PARADEEP PHOSPHATES LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its
Equity 3harez and has filed the DRHP with SEB] on &ugust 13, 2021, The DRHP shall be available on the website of SEBI at www. sebi.gov.in, websites of the Stock Exchanges i.e. BSE Limited and Nafional Stock Exchange of India
Limited at www.bseindia.com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, i.e. Axis Capital Limited, ICIC| Securities Limited, JM Financial Limited and 58I Capital Markets Limited at
woanw, axiscapial.co.in, www icicisecurilies, com, wew.jmfl.com and www.sbicaps.com, respectively. Investors should note that investment in equity shares involves a high degree of risk and for details |, refer to the Red Herring
Prospacius, including the section titled “Risk Factars” of the Red Herring Prospeclus when available, Patential investors should nol rely on the DRHP filed with SEBI for making any investment decision

The Equity Shares offerad in the Offier have not bean and will not be registered under the U.S. Securities Actof 1933, as amended (*U.8. Securities Act™), or any state law of the United States and, unless so registarad, may not be offerad
or sokd within the United States, except pursuant to an exemption from, or in a fransaction not subject to, the regesiration requirements of the 1.5, Securities Act and applicable state securities laws. Accordingly, the Equity Shares are
being offered and sold (i} within the Linited States only to persons reasonably believed to be “gualifed institutional buyers™ [as defined in Bule 1444 wnder the U5, Securities Act) under Section 4(a) of the LLS. Securities Act, and (il
outside the United States in offshore transactions in compliance with Regulation 5 under the U.S. Securibies Act and the applicable laws of the jurisdiction where those offers and sales are made, There will be no public offering of Equity
Sharesin the United Stales.

Adfacror 232
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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MARVELEDGE REALTORS

PRIVATE LIMITED

RELEVANT PARTICULARS

[ Name of corporate debtor

Marveledge Realtors Private Limited

Date of incorporation of corporate debtor

18/03/2008

Authority under which corporate debtor is
Incorporated / registered

RoC-Pune

U70101PN2008PTC131638

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. Address of the registered office and 301-302.Jewel Tower Survey No 25/H,
principal office (if any) of corporate debtor | Lane No.5, Koregaon Park , Pune,

MH 411001 IN

6. | Insolvency commencement date in respect | 10/08/2021( Date of receipt of order by
of corporate debtor IRP on 13/08/2021)

7. | Estimated date of closure of insolvency | 09-02-2022
resolution process

8. |Name and registration number of the | Pramod Dattaram Rasam
insolvency professional acting as interim IBBI/IPA-001/IP-P00722/2017-2018/11259
resolution professional

9. | Address and e-mail of the interim resolution | Room No 5, Shri Niwas Chawl, J B
professional, as registered with the Board Nagar,Andheri East, Mumbai-400059

pdrasam@gmail.com

10. | Address and e-mail to be used for | Room No 5, Shri Niwas Chawl, J B
correspondence with the interim resolution Nagar,Andheri East, Mumbai-400059
professional pdrasamirp03@gmail.com

11. | Last date for submission of claims 27-08-2021(i.e. 14 days from the date of

. receipt of order by IRP)

12. | Classes of creditors, if any, under clause (b) | To be ascertained
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | To be ascertained
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)

14. (a) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

http://www.ibbi.gov.in/downloadform.html

Physical Address: As in 10 above,
Please refer Note no.1 for applicable
form

Notice is hereby given that the National Company Law Tribunal has ordered the

commencement of a corporate insolvency resolution process of the Marveledge Realtors

srderreceived on 13/08/2021)
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The creditors of MARVELEDGE REALTORS PRIVATE LIMITED
are hereby called upon to submit their claims with proof on or before 27/08/2021 to the

interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means ongl.S All
other creditors may submit the claims with proof in person, by post or by electronic means.

> . o o . . 't
A financial creditor belonging to a class,as listed against the entry No. 12, shal! mdllcalt'(;t:: j
choice of authorised representative from among the three insolvency professionals li

against entry No.13 to act as authorised representative of the class [specify class] in Form
CA. -Note applicable,
Note 1:-

Form B- for claims by Operational Creditors except Workmen and Employees.

Form C- for claims by Financial Creditors.

Form CA- for claims by Financial Creditors in a class.

Form D- for claims by Workmen and Employees.

Form E- for claims by Authorized Represenatatives of Workmen and Employees, :
Form F- for claims by Creditors other than Financial Creditors and Operaional Creditors

Submission of false or misleading proofs of claim shall attrac\t??alties.

Qé/»ﬁ\g - (e
Name and Signature of Interim Resolution Professional : Pramo ttaram Rasam-
IRP

Date :14/08/2021
Place : Pune




